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SHRIP. C. SETHI : The hon. Member
is going into the merits of the question
as to whether the amount can be raisad
or not. He has not raised any constitu-
tional objection.

MR. SPEAKER : The question is1

“That leave he granted to intro-
duce a Bill to amend the
Contingency Fund of India
Act, 1950".

The motion was adopted.

SHRI P. C. SETHI : I introduce the
Bill.
12-42 Hirs.
STATUTORY RESOLUTION.- RE.
- FOREIGN EXCHANGE REGU-
LATION (AMENDMENT) ORDI-
NANCE
AND
FOREIGN EXCHANGE REGULA-
TION (AMENDMENT) BILL —-contd.

MR. SPEAKER : The House will
now take up further consideration
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of the following motion moved by
8hri P.C. Sethi on the 18th December,
1969, namely:—

“That the B"' further to amend
the Foreign Exchange Regula-
tion Act, 1947, be taken into
consideration”.

Was anybody on his legs?  Shri
Lobo Prabhu was wanting to speak
but I find that he is going away,

SHRI SURENDRANATH DWI-
VEDY  (Kendrapara) : May we
know how much time is left for the
Bill?

MR. SPEAKER: Half an hour has
been tuken and the balance is about
2 hours and 25 minutes. If the Bill
can be finished earlier, think it would
be good.

SHRIS. M. BANERJEE (Kanpur) :
We have not spoken at ull.

MR. SPEAKER : He will get his
chance to speak.

I had been asking whether any-
body was pgoing to speak. Even
Shri Lobo Prabhu was about to go
away and I had to call him while he
was going.

SHRI 8. M. BANERJEE : Al
1ight, let him speak. He is senior
in age.

SHRI LOBO PRABHU (Udipi):
I thank Shri 8. M. Banerjee for this,

This Bill has to be seen in the context
of our position in respect of foreign
exchange: At the time of Indepen-
dence we were fortunate enough to
have an accumulation of Ra. 1.625
crores of foreign exchange. This yeur,
fortunately, there has been & rise in
our foreign exchange figure, which
is Rs. 641 crores. If we add the
amount that we can expect to get
fiom SDR it will be increased by
Rs. 270 crores.
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In one way, the hon. Minister has
reason to be gratified that for the
first time after many long years, the
foreign exchange position is satisfac-
tory.  All the same. Government
should be aware that a change is
taking place and the rosy expectations
of yesterday are changing. There has
been a fall in our exports, and instead
of realising 7-2 per cent. increase
during the current year, we are at
present working only on 1-5 per cent.
I amafraid, that it is not possible to be
optimistic about our exports, because
with our rise in prices and our growing
internal market and with the reduction
of prices abroud, these three fuctors
would make the future of our exports
u very doubtful one. The position is
further complicated by the fact that
we are running short of raw mauterials
like steel which will affect the orders
placed for our exports. The Minister
should therefore not allow himself
to be subjected to a sense of compla-
cency. Even foreign exchange ns it
is has many loopholes and muny
abuses which were the subject of
comment by the Estimates Committee
and the Administrative Reforms Com
mission.

Before I proceed further, T submit
that we have a lurid picture of what
is happening in respect of our foreign
exchange. About a year ago, one M,
Nanumal Poonjaji Shah was arrested
in Bombay with 14 accomplices for
being involved in foreign exchange
racket of Rs. 40 crores. Mr. Shah
happens to have been photographed
with the Chief Minister of Rajasthan,
Mr. Sukhadia. It does not do much
good to our Chief Ministers that one
Ohief Minister should consort with
those who are concerned with probably
a world record in the evasion of foreign
exchauge. The hon. Minister may
say that Mr. Sukhadia’s appearunce
in the photograph was accidental or
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anything of that kind. But the fact
remains that no steps have yet been
taken against Mr. Shah. On the other
hand, he has been having this accumu-
lation. We had also a cusc where
Rs. 1'5 lakhs of foreign exchange
was caught in post in the month of
August. Messrs. Printers’ House in
Delhi was raided for foreign exchange,
and then we had that King Charles's
head, namely Aminchand Pyuarelals com-
ing up again on the question of foreign
exchange. But this is not all. We
have got a basic running source of
exchange vie the foreign Embassies.
We had recently the information about.
the collapse of the building in Trivan-
drum. But that is not one instunce.
The Embassies are involved in passing
on a lot of foreign exchange to the
country. In this matter, no one is
clear about the exact position. We
heard the other day Shri Umanath
aceusing the Hind Muzdoor Sabha
of being raided for having 650,000
dollars in its possession. This picture
indicates firstly that our foreign
cxchange mechanism is not sutisfactory
and secondly that our staff is not
sufficiently vigilant.

Against these enormous figures, and
Rs. 40 crores in one case alone, what
has the Enforcement Branch been
able to achieve? T was a member of
the Estimates Committee which consi-
dered foreign exchange and we pointed
that over a course of ten years, the
foreign exchange which was repatriat-
ed was only in the tune of Rs. 2-b
crores. We pointed out that the
foreign exchange involved in all the
cases in the last year was only Ra, 6-08
crores; so, there i# no doubt that
there has heen lapse of vigilance on
the part of the Enforcement Branch,
and a sense of complacency on the part
of Government which is not fair to
this country, because foreign exchange
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is most precious especially at this
time when there is & possibility of a
fall in our exports.

The causes of this state of things
have been assessed by more than
one committee. I had mentioned the
Estimates Committee in this connec-
tion, and the Estimates Committee
has found that in spite of all its identi-
fication of these cases, Government
seem to be quite indifferent in regard
to their proposals, The Committee
have remarked that although they
pressed for the appointment of a
committee to suggest plugging of the
loopholes, Government have not
agreed to it for reasons which the
Committee have not accepted. The
first excuse Government gave was
that the ARC was seized of this subject
and therefore another committee was
unnecessary. When the Estimates
Committee pointed out that the ARC
was not concerned with the 101 objec-
tions or loopholes pointed out by
the Committee, Governmont again tar-
ried and has not replied that such a
committee should not be appointed.

Secondly the Committee pointed
out that the action to be taken against
the offenders was not serious enough.
Even Pakistan has enhanced its punish-
ment while we seem to be content
with some kind of leniency to these
offenders. It does not redound to
Government’s credit that it should be
behind Pakistan in punishing offences
like this.

Then the Committee recommended
that there should be publicity given
to offenders of foreign exchange regula-
tions so that the public know who are
they so that they can be treated as
they should be. Government’s reply
was that rules were going to be framed.
Tt is now four years, the Committee
remarks, ond still no rules have so far
been framed.
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The country no doubt would regard
such an attitude on the part of Govern-
ment as one which encourages this
kind of breaches of foreign exchange
regulations.
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Then there are reasons for the
foreign exchange shortage which Gov-
ernment have so far not considered.
One is that our public sector enter-
prises accumulate inventories costing
foreign exchange which are not neces-
sary. In the last budget, it was
disclosed that the Army alone had
Rs. T00 crores worth of inventories
for which there was no immediate
use. Is this the way to use our
scarce foreign exchange? The Finance
Ministry perhaps has no direct responsi-
bility for inventories. But when
reports like this are available, it can
check these inventories,

The second reason is that our prices
are too high, more than double the
world prices, which make it impossible
for our exports to compete.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P.C. SETHI): With all due
respect to the hon. member, may I
point that we are considering a limited
Bill?

SHRI LOBO PRABHU: I am coming
to the Bill after giving the background
I thought I should give a picture of
our foreign exchange position.

The problem of inflation is a problem
which comes in nearly every subject
that comes before the House. Some-
how inflation has been so long with
us that we are no longer concerned
about it. We have accepted it as
practically a way of life, certainly
8 way of government. Should not
the Ministry on an occasion like this
consider what we can do about it.
Yesterday the Minister of Food was
not able to satisfy us when it was urged
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that zonal controls should be given up,
that prices throughout the country
should be equalised so that inflation
would be reduced. Has the Finance
Ministry no responsibility for other
Ministries which allow these causes
of inflation to go on? Inflation is
the root cause of smuggling. This
country is a paradise for smugglers.
It has heen estimated that investment
in smuggling is so high that motor
boats are engaged and there are regular
wireless connections between Bombay
and Kuwait and Duboi. I have raised
this point again and again. I would
like the Minister who came with
stringent measures to say to what
extent they have reduced smuggling
and the breach in foreign exchange
closed.

Then we have the question of
repatriation of Indian money earned
ahroad. It is a tortunate ciicumstance
that our Indians have been earning
considerable amounts of money but
are reluctant to send it directly because
the exchange value offered by Govern-
_ment is almost half of that offered
by smugglers and other dealers in
foreign exchange in other countries.
Qur banks are not being sufficiently
co-operativein collecting these amounts
from others. This is because of the
difference in the value of our currency.
1 have pointed that the deficiency
in the value of our currency in the
international market is due to the fact
that there is & hunger for gold on our
side while there is a hunger for our
silver abroad. On the last occasion
I had pointed out that somehow we
must devise a system by which we
ban get gold in exchange for our silver
on an official basis so that this demand
for our gold abroad for smuggling
is reduced. I would like him to say
if he has made any progress in this
direction since he made & promise

AGRAHAYANA 28, 1891

(Saka) Regul. (Amd.)
Ordinance (Res.) & Bill
that the matter was being examined.
This is u very important matter.
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Lastly, there is the question of our
capacity to make the best use of our
products. Here, although Shri Banerjee
would in due course contradict me, I
would say Government are restraini
production in the country by the
controls and taxes they impose We
have all the labour in the world, an idle
population; according to Government’s
own figures, it is 16 million, and accord-
ing to others’ calculations, it is 70
million. When you have the population,
when you have the raw material, when
you have the idle capacity, why do you
come into the field and stop production
by your laws, threats, propaganda and
everything againat investment, The
need of the hour is investment; if we
have investment, we shall have enough
exports to earn foreign exchange to
remove the shortage of foreign ex-
change we now suffer from.

13 Hr.

MR. Dgeruty BSPEAKER :
Chair.

SHRI 8. M. BANERJEE (Kan-
par) : I have no hesitation in support-
ing this piece of legislation, I have
gone through the statement of objects
and reasons. I find this Bill has been
brought with a view to prevent under-
invoicing. It was necessary after the

in the

judgment of the SBupreme Court in
Mc Leod Co. vs Union of India.
They were fined Rs. 20 lakhs and

ultimately in appeal I think it was
lessened, but that is a difterent matter.
Under-invoicing has become the order
of the day. All those who are engaged in
the jute industry are doing it. They are
conserving their foreign exchange in
foreign banks. I would like to know
what arrangements have been made to
check or seize the foreign socounts,
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particularly those in some of the Swiss
banks. The former Finance Minister
had stated that steps were being taken
with the help of the Reserve Bank to
unearth some accounts kept by Indian
citizens abroad, in Swiss banks, but we
were not able to do it because they keep
the accounts by numbers and do not
divulge the names. It will be a tragedy
indeed if these persons who conserve
foreign exchange by under-invoicing
are allowed to have their accounts in
Swiss banks. I would like to know
whether any steps have been taken,
and if so, what they have brought any
fruitful results.

Recently the young and bold officers
of this Directorate were asked to raid
the Birla concerns. They had to take
the help of the Customs and other au-
thorities because these officers are less
in number. Whether it is the officers or
Class 111 staff, they are much less than
required in this Directorate, and it is
@ tragedy that though the foreign ex-
change violation cases have increased
by 50 per cent from 1962, the number of
staff is what it was in 1963 or 1964.
They are also suffering from stagnation
as there are no channels of promotion.
The pay of the officers in this Directorate
is less than the pay of those in the
Customs doing the same work. It is
high time the hon. Minister took note
of it. If he wants thess young and
bold officers of integrity to function
effectively, he has to raise their pay and
give them proper promotion avenues.
Especially in places like Caloutta
from where they have to safeguard the
interesta of Government in Andamans
and Nicobar also, the staff is very
insufficient. The hon. Minister should
see that something is done in the direc-
tion of rectifying the injustices done to
these officers.

By this Bill we are trying to check or
minimise under-invoicing and I weloome
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it, but what is happening is that senior
officers are violating the foreign ecx-
change regulations and rules. T would
like to invite his attention to a newsitem
in the Patriot recently about contraband
coming through postal bags. It reads:

“On 13th November 1969 an Air
Mail bag with double label
addressed to the P, & T.
Directorate from Tokyo was
opened at the Delhi Air Port
Sorting Office by mistake as
normally such bags with re-
gistered label are not opened.
A cigarctte case (999) and a
small attache case containing
gold and 16 watches fell out.
The bag was closed without
examining further contents
and sent to Foreign Post for
examination of Customs au-
thority.

“As the contraband articles be-
longed to a senior P, & T.
Officer,......

I speak subject to correction, but I
am told that this particular officer was
an ex-Director General of P. & T.—

‘.. the local P. & T. boss got so
much annoyed that he has
complained against the Custom
Inspector, Shri Chadelkar”.

The officer who did his job and opened
the bags and found 16 watches and gold
was taken to task by the postal au-
thorities.

““A senior Finance Ministry official
who is on deputation to the
P. & T. Department is report-
ed to be involved. It is learnt
that 10—12 more bags are
still lying with customs and
some more bags are expected
through sea mail.”
This is a sad commentary on the
honesty and integrity of some of the
senior officials, I wish this news is wrong

248
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but I have got proof in my possession,
certiin documents which I can lay on
the Table of the House, showing how
surreptitiously these bags were taken
out and the customs officers were com-
pelled to ohey by the senior postal
authority. If this news is correct, if
this particular senior officer of the P. &
T. Directorate and this gentleman of the
Finance Ministry who is on deputation
to the P. & T. directorate are involved
in this, serious action should be taken.
We expect the custodians of authority
to behave better, and I hope this will
not be hushed up.

“Senior P. & T. officers went to
Tokyo in the beginning of
October to attend the Univer-
sal Postal Union Conference,
The Japanese postal autho-
rity undertook to send free of
charge their documents and
other belongings through poe-
tal bags. The P. & T. officers
have utilised this facility to
bring contraband with the
hope of avoiding customs. But
for the mistake of a Class IV
official ., *

I would like the hon. Minister to make
a reference to it when he replies.

Is this Bill going to stop or minimise
under-invoicing? Unless there is fear
in the minds of the busineas houses, in
jute or tea or anything else, who are
exporting that their accounts kept in
Swiss banks by numbers and not by
names can also be unearthed, nothing is
going to happen. Even the refugees from
Pakistan are harassed under this Act.
I do not want to mention the particular
section of the Act, I would like to men-
tion it when the clause by clause con-
sideration starts. Therefore, I would
request him to look into this.

When the Birla organisations like
Hind Motors were being raided, there
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was a news item that before the raids
started the Birlas knew that this was
going to happen. I do not cast any
aspersion on these officers for whom I
have the greatest regard but who was
the man concerned who informed them
in advance? What is the outcome of
the raids? Have they been prosecuted
or not? The Bajorias and Sahu Jains
got a verdict from the Supreme Court,
but still we did something in their
case, but what ie going to happen in
this Birla case? This is the test before
the House. It is for the Finance Minister
to issue instructions that wherever such
raids take place, the officers will be
given full protection. Otherwise, what
can these officers do? I would like to
know whether the investigations are
going on, whether prosecutions have
been launched, and if any prosecution
has been launched, what is the specific
charge against these Birla concerns.

As this Bill is for the purpose of
plugging loopholes, I would like to know
from the hon. Minister how many cases
of under-invoicing have been brought
to his notice. It is only in the jute or
the tea industry? Is it not a fact that
simply to get expert incentive some
people are sending some consignments
marked as certain goods, while realy the
consignments do not contain those
goods. I would request him to look into
it in the larger interesta of this country,
This Directorate has done a very good
job. They risk their lives, they were
threatened. They were trying to black-
mail them and bribe them, but they
did not accept any bribe. I must thank
those officers of the Department sape-
cially for this. Now, this stagnanoy in
the posts should be removed, and these
employees need promotion. They want
confirmation; they have a right to
exist and that can only be done if thfe
department is expsnded to suit the
needs of this country. I hope that thy
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hon. Minister will see to the interests of
the employees also so that more cases
oan be unearthed.

I would like the Government to go
into the case of this P. & T. officer
specifically, Iam told that this was the
officer who gave us a lecture in the P. &
T. Board about the integrity of the
employees. Now, his own integrity is
challenged today, and I would like the
case to be exposed in the full face of the
House if he has done anything wrong.

SHRI NARENDRA SINGH MA-
HIDA (Anand): Mr. Deputy-Spea-
ker, Sir, we are short of foreign ex-
change and we have to plug all the
loopholes by which the foreign ex-
change drain occurs and bring measures
to this end. We are keen to see our
exports increase, but while exporting
we should also watch the system of
under invoicing. The business commu-
nity is very clever and I would urge the
Ministry of Finance to be more vigilant
in this export trade, Our films also are
exported. South Africa is a banned
country and we do not have any trade
with them, but our films also somehow
from other countries of East Africa are
routed to South Africa, and I do not
know what happens to those monies
which are collected on account of those
films.

Then, we have a very big drain of
our ancient relics like ancient statues
or archaeological pieces. Recently, from
the museum of the Maharaja o{; aipur,
very valuable paintings were taken out
o:?hia country and I still wonder how
they were taken out. There are very
many loopholes which have to be
plugged: because of these loopholes our
ancient belongings like paintings and
idols are very regularly and systema-
tipally exported out of this country.

‘While inspecting the Bombay Har-
bour, &s lel.lectlrmm of the National
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Shipping Board, I learnt about a broken
package which was marked for export
and as containing some export items;
it actually contained very valuable
idols from Rajasthan. We are also seeing
a very sad picture in our rural India.
Now and then, idols are being lifted
from temples, or many monuments are
removed from their places, All these
relics are found in the markets of
Bombay or Delli or Agra or Jaipur.
These can be traced; they are being
bought by many foreigners. We have
many loopholes which should be plug-
ged, because of these loopholes articles
older than 100 years can be taken out
of this country. But who is to say that
a particular piece is a thousand years
old or & hundred years old ¥ There is a
lot of drain out off this country in respect
of foreign exchange. We have reached a
drain of a sum of Rs. 100 crores now,
through smuggled gold alone. We have

- not been able o check gold smuggling

eftectively, when gold is being regularly
brought into this country. When I
visited the Persian Gulf area, I found
one thing. It is an open secret there:
Arab dhows or country-crafts or fast
motor boats are regularly plying
between India and the Persion Gulf;
gold is very cheap there, and it is sold
here at double the price at which it is
fetched there. Particularly on the
western coast of India right from Kutch
down to Goa, there is smuggling of gold,
and there is a lot of drain in this way,

So, I welcome this Bill. It is in order
to check the exporters, to compel them
to declare the articles in full, which they
sre not doing. They object to our
customs when the customs seize their
export items and detain them and then
they challenge in the courts of law that
this detention is illegal, In order to meet
this challenge from the courts of law
that the Government is bringing this

Bill to plug the loopholes in respect of
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smuggling and underinvoicing, I wel-
come this measure. I want the Govern-
ment to be more vigilant; in the coast
of western India, we must have more
motor-boats, we must have very modern
vessels like hovercraft, hydro-boats
and other amphibian vessels which
can travel at a speed of 70 to 100 miles
an hour. The Arab dhows that I saw
in the Persian Gulf and the motor-boats
therc are very fast and they travel at a
speed of 50 to 60 miles an hour. It is
very difficult to locate a foreign vessel;
within Indian waters by the time you
chase them, they are out of our waters,
and it is difficult to catch them once
they are in the international waters.

In the area of Surat, in Gujarat State,
when the sea-shore was dug, we once
found scooters which were hidden in
the sands, This gave us an idea how
regular smuggling is going on. Smuggling
of watches and gold biscuits is very
common. I would thercforc urge the
Government to pay more attention to
these places where smuggling is going
on and which are very well known.
Very stringent steps should be taken;
not merely a sentence of two or threc
wonths, but a rigorous sentence should
be given to the offenders.

With these words, I welcome this
measure and support the Bill, and I
hope that this Bill will also prevent
underinvoicing in this country.

SHRI 8. M. KRISHNA (Mandya):
It is rare for us to get an occasion to
welcome a Bill or an amendment
moved by the Government. Forcign
exchange is increasingly hecoming one
of our most precious commodities in
this country, and therefore, the reason
why the trading community in this
country like to amass much of it outside
India.

Let me start by comments on this
meuding Bill by quoting Shri J. R. D.
Tata. While addressing s gathering of
M{B(L)1LS8—2
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the business community, Shri J. R. D,
Tatn said that “the trading communi-
ty should woeed out all those traders
who follow the malpractices in busi-
ness”. Ho suggested that “the business
community should submit itself to some
mechanism of social and management
audit as well as take up permanent
responsibility towards the people of
their area, of their location, in a bid to
try and improve its prevailing poor
image”. The sentiments oxpressed by
Shri Tata should drive some sense into
the business and trading community in
this country. Wo were hoping that the
Government would move in the direc-
tion of piloting a Bill to nationalise
this export-import trade which would
permanently put away or do away with
the foreign exchunge rackets that we
hear so often. On very many occasions
forceful pleas have heen made on the
floor of the Houso that these rackets
which have gone on unchecked and at
certain times with the active  comni-
vance of those who are in power at the
Centre as well as in the States. should e
put an end to. We have not forgotten
the oceasion when very nuany  hig
names were involved in some of those
foreign exchange rackets; we have not
forgotten even the case that is often
being mentioned about Rajasthan,

This particular amendnient aims at
setting right the lacuna pointed out by
the Supreme Court. Violation of forcign
exchange rules is not an exception, hut
is becoming the rule in thia country.
Sometimes the officers involved are
corrupt and they are tempted to squure
it off with the businessman or firm con-
cerned.

The plea for nationalisation of this
tsade as u whole gets added significinee
with the back drop of what is happen-
ing today. T want Government to give
serious consideration to this. To sfart
with, let thom take over the export of
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precious matorials produced in public
scctor. I would quote a small but signi-
ficant example. The Mysore Bhadravati
Iron and Steel Works are manufacturing
ferrosilicon. which is a precious commo-
dity. But the State Trading Gorporation
has not heen entrusted with the export
of this. A private firm called Karna-
taka Treaders, with which certain big
men in Mysore are associated, are given
the sole ageney to export it. The profit
made by this firm is appalling. This
private concern is closely associated
with the ruling junta in Mysore. This
firn hires the residence built by the
[ndustries Minister of Mysore by paying
# fabulous rent every month. And,
it. 50 happens that the Bhadravati
Steal Works have given this firm com-
plete monopoly to export the ferrosili-
con. Bhadravati Iron and Steel Works
is solely owned and managed by the
Alysore Government. The Government
of Tndia have given them loans and
subsidy. Therefore, at least snch of
those commodities which are being
protduced by public sector under-
takings in this country should be ex-
ported by the Government. With this
plea that. the Government may give
serions consideration to this idea, I
whole-lieewtedly support this Bill.

SHRI 8. 8. KOTHARI (Mand-
saur) : Sir, I would submit that con-
stant vigilance is the price for foreign
exchange equilibrium and conservation,
We are consistently hearing about ex-
change rackets.  With impunity,
vortain firms indulge in blackmar-
keting practices. Particularly, they
oporste in liotels and the shops adorning
them. Their practices nresurreptitious
anel even the foreign exchunge legiti-
mately duo to this conntry on account
of tourist traffic that flows in also does
not. reach the Reserve Bank. Part of it
is siphoned off in these blackmarket
chaunols. The Minister should direct his

DECEMBER 19, 1969

(Regulation (Amdl.)
Ordinance (Res.) and Bill

attention to this, so that leakage of
foreign exchange is checked. If the
Enforcement Stafl is vigilant and dis-
charges, its duties efficiently, it is
possible to check the leakage to a sizable
extent.

Far more grave than the loss of
foreign cxchange in tourist trade is
the over-invoicing and under-invoicing.
We have had the classic example of the
Bird and Company’s case where crores
of foreign exchange were lost over a
period of years, because of under-
invoicmg of the jute goods which were
exported. There is no assurance that
such things have been completely stop-
ped. Even now there may be such cases.
It is alegacy of British imperialism
whereby gomds were exported at lower
prices than what they would actually
feteh in the foreign market and the
difference was misappropriated by the
home firm, as they called it. The home
firn would deprive this country of
foreign exchange, taxes and profits
legitimately due to the shareholders of
the companies which indulged in these
malpractices.
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Over-invoicing of imports also is an
umportant source of foreign exchunge
leakage. When machinery is imported,
it is common practice that firstly an
agreement is entered into with the
foreign supplier, whether in UK.,
U.S.A. or in any other country, thereby
the invoice is made for a higger amount
and that amount is paid by the limited
company or firm. The difference is
pocketed by the individual who puts
it in numbered accounts in Switzerland.
Most of the foreign firms have a prac-
tico of giving 5 or 10 per cent commis-
sion on machinery that is imported.
That commission never reaches the
coffers of the company itself. It is
appropriated either by the agents of
the Indian firmsor by the proprietors
and it goes into the numbered bank
accounts. This leakage has assume
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serious proportions and it las to be
looked into by Government in a serious
manner.

With regard to under-invoicing and
over-invoicing, the Reserve Bank has
an importunt function to perform. If it
is vigilant, a check can be imposed.
Even in the case of raw materials
which are imported, the home firm—
the British or American firm —sends
materials to the subsidiaries here at
higher prices. Consequently the profity
are reduced snd that leads to leakage.

The foreign firms must be mude to
invest compulsorily 50 per cent of their
profits in this country. That would
reduce remittances. We cunnot sy
that they should be compelled to invest
all their profits here. Even if they invest
50 per cent, it would assist indus-
trial development of this country. Pro-
fits imply thet the subsidiary here ix a
profitable source of business and if
they reinvest the profits here, cven the
foreign investors do not suffer. Some
of the firms, which are the elito amony
the foreign investors, voluntarily do
that. But if Government imposes
definite rule or luw that 50 per cent of
the profits earned by foreign firms must
compulsorily be invested in this coun-
try, we can save foreign ecxchange
remittances and it would lead to in-
dustrial development here.

The methods for checking smuggling
are out-dated. As Mr. Muhidsa pointed
out, cven the vessels are outdated. The
whole system of detection should be
modernised. That will assist in checking
smuggling to s considerable extent.
While sometimes we see headlines in
the newspapers that Rs. 1. crore or Ra,
50 lakhs worth of watches or goods
have actually boen caught Ly the Cus-
toms authorities, the fact is that only 1
per cent to 2] per cent of the actual
smuggling is detected. Actually, most of
it, 99 or 97} per cont of it, is not
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detected at alland smugglers are
flourishing. The customs staff has to be
strengthened. There are some excellent
officors in the Customs Department and
Tthink the strengthening of staff should
also assist this country,

Finally, T would like to make one
point with regard to the tes industry,
Ten is one of our oldest foreign ex-
change eamers. They have o long stan-
ding demand that the excise duty
imposed on ten which is exported is not
refunded as is done in the cuse of other
commodities, If we have to promote
exports und to ses that our tes exports
maintain their rightful traditional place
in foreign markets, it is necessary thad
the excise duties which are levied are
refunded to the parties in respect of tea
which s exported.

SHRIS. M. BANERJEE: Sir, L huve
u small submission to make. Because we
are not having  Lunch Hour, passes
issued to visitors should also he for the
Lunch Hour: otherwise. i is almost a
secret session that we are having.

M. DEPUTY SPEAKER : Wehave
not tuken a decision to have u seeret
Kession.

SHRI SONAVANE (Pandburpur) :
How cun there be o secret  session
when the members of the press wre
covering it ?

MR. DEPUTY SPEAKER 1+ That
does not arise.

SHRI LOBO PRABHU : He is wis-
sing the gallery.

THE MINISTER OF BTATE IN

THE MINISTRY OF FINANCE
(SHRI P. C. SETHI) 8ir, 1 sm
highly thankful to hon. Members
who have partivipated in the debate
on this very simple measure which is,
before the Iouse. As I said yesterday
this particular Bill before the House is
as a result of the Supreme Court’s ieci-
sion which was given in the case of

268
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Union of India versus Rai Bahadur
Shree Ram Durga Prasad (Private)
Limited. The Supreme Court was
pleased 1o observe in that case that
declarations under section 12(1) need
not give authority to the Customs au-
thorities to prevent the goods from
be'ng exported. Previously in view of
various High Court decisions, it was the
practice—and the Customs officers were
using this authority given to them by the
law—that in case of wrong declarations
made in the forms they would prevent
the goods from export. On sccount of
this decision which the Supreme Court
gave it became absolutely necessary
that an Ordinance had to be promul-
gated and that Ordinance had to be
hrought forward in the form of this Bill
which, 1 hope, the House will pass.
According to this Bill the Customs au-
thorities would again get the authority
of stopping export of such goods which.
awccording to them, would not be having
o correct doclaration of the value of
goods. To that cxtent the proposition
which is before the House is  very
simple.

But during the course of discussion
hon. Members have raised questions
covering o very wide range. Although
there is some Sort of linkage between
the two, actually questions connected
with the Customs Act and with the
Foreign Exchonge Regulation Act have
been mixed up. It is a fact that what-
ever smuggling takes place is on account
of a few factors, Firstly, it is on account
of overinvoicing and underinvoicing;
secondly, it is on account of the fact
that some money is generated by smug-
pling  out cortain articles, like silver,
opium and other articles which could be
taken away from here, and then utilis-
ing that money for smuggling into India
articles like gold, watches, cameras,
Transistors and so on and so forth.
herefore the problem will have to be

DECEMBER 19, 1969  Regulation (Amd.)

260

Ordinance (Res.) and Bill
attacked not only from one point of
view but from wvarious angles and
points of view. It wus in view of this
that during the last session a Bill was
passed by this House amending the
Customs Act with regard to smuggl-
ing of goods; the measures were fur-
ther tightened and nobody could move
silver specially within a stipulated area
of the western coast without the per-
mission of Government.

Hon. Member, Shri Lobo Prabhu,
asked as to what would happen to the
measures which were taken after that
Bill was passed. T would like to bring to
his notice that since then the price of
silver, which ranged between Rs. 580
and Rs. 600 before this measure had
been passed, came down to the region
of Rs. 460 to Rs. 480 a kilogramme. It is
a clear indication of the fact that the
lure for this white metal being smuggled
out of Indin is getting reduced because
the eontrol or vigilance or seizures have
been tightened.

But I would not claim that these are
peifect measures and that we have
arrived at a situation where no im-
provement is possible. The scope for
improvement is certainly there. In order
to combat smuggling a lot of measures
will have to be taken. As I had already
said yesterday, we are considering
already a comprehensive legislation with
regard to this. Wewould get it scru=
tinised and would get expert opinion.
We would certainly benefit by whatever
comments and suggestions that have
been offered by hon. Members during the
course of thisdebate and when the
House passed the last Act, and would
bring forward a comprehensive measure
before this House.

As far as combating smuggling is
goncerned, various measures will have to
be taken. First of all, preventive staff
in the concerned collectorates and Cus-
toms offices will have to be strength-
ened. That is being done. Then, during
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the course of these seizures and raids
we have confiscated a few of the Arab
dhows which we are now using for
vigilance on the western coast. Apari

_ from that, we have also tried to acquire
hovercrafts from the United Kingdom.
One of the hovercrafts is already
working as an experimental measure
and if this experiment succeeds, we will
need to acquire more hovercrafts from
the U.K. so that we can have more
speedy communications and speedy
vessels in order to chase these people.
As has been pointed out by Shri Mahida,
unless we have wvessels which could
chase these people who come from
Dubai and other neighbouring areas
with vessels with a greater speed than
that of their dhows, it is very difficult
to apprehend them. Once they go out of
Indian waters and enter international
waters, it becomes very difficult. All
these measures are being adopted and
we are trying to improve upon the
situation.

Apart from this, we are also strength-
ening the intelligence directorate in
revenue intelligence which has its head-
quarters in Delhi. We have opened
8 sub-office in Bombay and we hope to
do so in Calcutta. In Delhiand Madras
also they are being set up.

SHRI 8. M. BANERJEE : Separate
colls.

SHRI P.C. SETHI: We will open
regional offices of this intelligence
directorate.

Looking to the vast coast that we
have to guard the strength of the stafl
for anti-smuggling purposes at present
is inadequate and it will have to be
strengtlened. Wohave already adopted
certain measures and we will have
to do it further more.

We will also havo to think of opening
intelligonce offices and put proper
persons in certain foreign countries
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spocially whore these oporations are
concernsd. Few of the oflicors have
boen located in somo countries but in
all important ecentres like the UK,
ITong Kong and vavious other plares,
where we nead them, it will have to b
done. We wliadl take measuros in this
direetion also.

Apart. from this, & point was also
raisad that wae should lhave mora
competent. vehieles and  instruments
anl sots for communieantions. That is
ulso heing done; especislly on the Indo-
Nopaloss hordor  and Indo-Pak
bordor, about which raference was made
by Mr. Jha, we have taken monsures
and we have strongthensd the vchieles
thore and woe liwve posted more officers
in U.P., Bibar and other areas. If the
hon. mombers desire. I would give the
dotails,

As far as the importad goods are
concorntod, secording to this smond-
ment which was done and the rulos
framed undor them, the goods have
boen notified and if anybody is found to
possess the notified goods—it is u
difforont matter if someLody has a
transistor in his houso for his personal
wso—if anybody is found having these
notified goods for sule cithor i a
potty shop or as a hawker in  pave-
ments, then he will be liable to penslties,
and the goods aro being confiscated.
This is boingdone. On aceount of that
1 would not claim that hawkers on
pavenionts have complotoly vanished,
but this has bean considerably reduced.
The imported goods like cigurettos o
any such thing which were roadily
available on the pavemnents are now
comparatively lass visible on the pave-
ments, although it iy said and to some
extent rightly ssid, that they have not
complotely dissppeared and that you
could go to a solecled sput or & person
and ask him and ha would readily get
tho required goods within a couple of
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SHRI S. S. KOTHARI:
different point of order.

I have a

MR. CHAIRMAN : Let me dispose of
the first point of order.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : May I say a few words ?

The second point raised by Shri Srinibas
Misra is very valid. This has not been
raised for the first time. It would be better
if the Minister, when he wants to move a
Bill, first of all reads out the recommenda-
tion or at least states that the recommenda-
tion of the President has been obtained.
That will solve the problem,

So far as the first point is concerned, he
has said that it has been given only for
‘introduction’ and not for ‘moving’ 1
think, “moving” follows introduction.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : We have written to the Secreta-
riat of the Lok Sabha that the
recommendation of the President has
been obtained for the introduction of the
Bill in the Lok Sabha as required under
article 117 (1) of the Constitution of India
and for its considcration as required under
article 117 (3) of the Constitution. After
obtaining the recommendation of the
President, we have written to the Secretariat
of the Lok Sabha, Therefore, the point
raised by the hon Member does not
arise, My letter to the Secretariat of the
Lok Sabha is there. Itis for both—article
117 (1) and article 117 (3).

As far as the cireulation of the Bill is
concerned, it was introduced in the last
session and the Bill has been circulated {o
the hon. members.

SHRI TENNETI VISWANATHAM :
You can say that the recommendation of the
" President has been obtained.

SHRI P. C. SETHI : I am saying so. 1
have actually written to the Secretariat of
the Lok Sabha that it was written to the
President and his consent has been obtained.

MR. CHAIRMAN : In Bulletin Part II,
dated the 28th August, it has been
mentioned. The hon. Member read only
half of it
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“The President having been informed
of the subject-matter of the proposed
Bill further to amend the International
Monetary Fund and Bank Act, 1945,
recommends the introduction of the Bill
in the Lok Sabha .

The hon. Member read only that much.
It also says :

*“..as required in article 117 (1) of
the Constitution of India and for its
consideration as required in article 117
(3‘]»1;

SHRI SRINIBAS MISRA Are you
piving a rul'ng now ? Recommendation
under Art, 117(3) is only for consideration.
Recommendation for moving under Art,
117(1Y must  be there. Art. 117(3) is a
different matter. Supposing there are Bills
where there is no expense—it is a money
Bill but there is no expense something like
that—there recommendation under Art.
117(3) is not necessary. There are two
recommendations to be brcught’ from the

President, One in under 117(1) and another
is under 117(3). Because he has gota
recommendation under Art. 117(3) for

consideration, that is not enough for 117(1).
That was for consideration. So far as 117(3)
is concerned, they cannot use that recomm-
endation for consideration for a motion for
consideration of some cther matter. Rule
provides 2s to what are the motions to be
moved after introduction. Now introduction
is over. Then the Rule provides for so
many motions Now he is coming up with
a motion, Motion for recommendation
has lost its force. The introduction stage is
over. Then comes the motion stage either
for consideration or for circulation whatever
it may be, He is now coming up with a
motion for consideration. Therefore, Art.
117(1) must be complied with and Art. 117(3)
also must be complied with. Art. 117(1) is
not complied with, That is my objection.

MR. CHAIRMAN : As for as amend-
ments are concerned, Art. 117(3) applies.

SHRI SRINIBAS MISRA : Wherefrom
did you get the amendment ?

MR. CHAIRMAN . This is an amend-
ing Bill,

SHRI SRINIBAS MISRA : Art. 117(1)
says that a Bill or amendment making
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provision for these ma.ters shall not be
introducted or moved except on the recomm-
endation of the President. Perhaps the
Minister is under the impression that what-
ever is introduced is moved. That is not
so. Let him be directed to bring the
recommendation tomorrow.

MR. CHAIRMAN : The recommenda-
tion is already there with the hon Minister,
It is not possible to produce the recomm-
endation.

SHRI S. S. KOTHARI: You rule out
the objection ? Now, Sir, under Rule 70 of
the Rules of Procedure I have an obiection.

SHRI SRINIBAS MISRA : Are you
the Spcaker ? Who has given you the
authority to rule out my point of order?
Don't assume that power.

I said

MR. CHAIRMAN : that it is

ruled out.

SHRI SRINIBAS MISRA : No reasons?
My objections are two. One is that Bulletin
IT is not sufficient, (Interruptions),
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SHRI S. S. KOTHARI : Under Rule 70
this Bill is incomplete. The rule says :

“A Bill involving proposals for the
delegation of legislative power shall
further be accompanied by a memoran-
dum explaining such proposals and
drawing attention to their scope and
stating also whether they are of normal
or exeptional character.”

This Bill is incomplete because it does
not contain a memorandum of delegated
legislation.

Section 3A provides like this :

“3A. The Reserve Bank may, on
behalf of the Central Government, use,
receive, acquire. hold, transfer or
operate the special drawing rights of
that Government in the International
Fund and perform all acts supplemental
or incidental thereto.”
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Powers have been delegated to the
Reserve Bank. According to Rule 70 which
I have read out, there should be a Memor-
andum of Delegated Legislation. Since no
Memorandum of Delegated Legislation
accompanies this Bill, this Bill is incomplete,
This Bill cannot be considered by the House
today. The Ministcr may come up with a
Momorandum of Delegated Legislation
tomorrow and then we may consider it.

SHRI P. C. SETHI : As far as the
question of Delegated Legislation is con-
cerned, there is no such delegation of any
legislation involved here. This is only in
respect of delegation of authority to act as
agent on behalf of the Government that is
being given to the Reserve Bank. Therefore,
that point of delegated legislation does not
arise at all.

SHRI S. 8. KOTHARI : It is delegation
of authority to the Reserve Bank. There
is no doubt aboutit, They are authorised
to do all this. But why cannot the Minister
haue a Memoraadum of Delegated Legisla-
tion ? Rule 70 is very clear. Kindly read
Rule 70. But, you cannot dispense with
Delegated Legislation Memorandum, It is
not optional for the Minister to decide
whether it should be there or not. Itis
obbgatory.

SHRI P. C. SETHI : If the hon Member
reads section 3A it will be ciear It says ;

“The Reserve Bank may, on behalf
of the Central Government, ues, receive,
acquire, hold, transfer or ope.ate the
special drawing rights of that Govern-
ment in the International Fund and to
perform all acts supplemental or incid-
ental thereto.”

Therefore, this is only delegation of
avthority, only to work as agent on behalf
of the Government. That is all. Itis
completely defined.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : There is no
delegation of legislative power,

SHRI S.S. KOTHARI : Sir, what is
your ruling on my point of order ?

MR. CHAIRMAN :
Shri P, C. Sethi.

It is ruled out,
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to my information which woe chocked
withthe authorities, no gold. jewels or
watches Tivve bt found and no sueh
rocovery us bemt made by the Customs,
But L would like to add tlut this
matler is o matter of a calling attontion
notice which is now bhefore the hon.
Speaker, If the hon, Speaker admits the
calling attention notice, I shall come
out. with full faets about this case
and place them bofore the Touse,

STIRL S M. BANERJEE : May 1
sock vour proteetion,  Sir 7 1t s not
A question that o ealling attention
notice hus boen admitted. [ have
alroedy ealled the  attention of the
Minister. without the permission of
the  Spouker. but at loast with your
Pormiasion,

Our information is that a senior Posts
& Telegraphs Departmental officer, an
ox Direetor-Gonoral of ¥ & T, and
a sonjor member of the Finsneos Ministry
who is doputed to sho 1’ & T. Bourd ure
involved.  Whather there was gold or
not, T am not concorned with that.
Whoethor those packets are still there
whather t hose officers who are concerned
still belong to the P& T and what
aro their names—1 want to know. Wo
understand that the Customs  offieials
hawve heen warned by the 1’ & T officials,
Thix is w very seriows nintter, if the
Ministor bas got somwthing in  his
possession, he should place 1t heforc
the Honse,

8HRI P. (. SETHI: I am not trying
to cover up anything. What I am say-
ing is that during the course of the
discussion on this Bill, it was not neces-
vary for me to collect all the information
about ecach and every case, parcel or
post paroel that comes to India.

SHRI 8. M. BANERJEE: It has
come on 13th November, 1969,

MR. DEPUTY SPEAKER: He says
|{.nz ho_ has come prepared ounly for the
discussion on this Bill.
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SHRI 8. M. BANERJEE: I want
your guidance, Sir. During the course of
the discussion on a general debate. A
question, a specific question—it is not
a general question—has been raised
by me. I read from the newspaper re-
port of 13th November, 1969. Those
packets were found by the Customs
officer, Two senior officials of the P&
T and a senior officer of the Finance
Ministry are involved in this matter.
According to the newspaper report,
some 999 cigarettes, gold, 16 watches
were recovered. The customs officer
was taken to task by the P & T
officials. T want. to kmow who the offi-
cers are.

MR. DEPUTY SPEAKER: It isfor
the Minister to reply.

SHRI H. N. MUKERJEE (Cal-
cutta North East): Can I seek
your guidance, Sir? The Minister has
said that if and when the calling atten-
tion matter comes up before the House,
he will give the material which pre-
supposes his having already oollected
all the essential facts in this matter.
But as an allegation has been made in
the House, whatever the answer the
Minister has got, should be presented
here and now,

MR. DEPUTY SPEAKER: He has
come prepared for the purpose of dis-
cussion of this Bill. He does not have
all the facts of that case with him now.
He has not come with the speoifio pur-
pose of giving the facts about this case,
That is his difficulty.

SHRI H, N. MUKERJEE: That is a
different matter.

MR, DEPUTY SPEAKER: I hope
you will understand his difficulty.

SHRI H. N. MUKERJEE: The
Minister has very definitely said that a
calling attention notice on the subject
is under consideration of the SBpeaker
and if it is admitted, he will give all
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the facts to this House. Therefore, all
the essential facts of the matter must be
with him,

SHRI UMANATH (Pudu-

kottai) : It might never come up.

MR. DEPUTY SPEAKER: That
inference is a little bit—please excuse
me—far-fetohed. Not that he says. A
calling attention is pending with the
Speaker and if it is admitted, he says
that he will go into the matter and get
the facts and place them before the
House,

SHRI 8. M. BANERJEE: I rise on a
point of order, Sir. A particular Member
has raised a particular matter, a speci-
fic matter, during the discussion of a
Bill pertaining to this particular sub-
ject. It is not irrelevant. It may be a
sort of general thing. I have made a
specific charge. Here the Minister says
that it is his knowledge that s calling
attention is pending with the Speaker.
The calling attention notice must have
been sent to him for his comments and
80 he is already prepared for the call-
ing attention motion.

MR. DEPUTY SPEAKER: I think
that infer is again also far-fetched.

SHRI 8. M. BANERJEE: If it is
in the knowledge of the Minister, here
and now he can give the facts. Other-
wise he oan ask for notice. But he
says he is prepared to answer the call-
ing attention notice, But how can he
answer the calling attention notice
unless he is posted with the facts?
It is open to the Minister to ask for
notice. Then I will be content with that,

MR. DEPUTY SPEAKER: In effect
that is what the Minister has conveyed.
A calling attention notice is pending.

SHRI 8. M. BANERJEE: My fear
is that the matter may be hushed up.
16 packets are still lying. Some of the
packets have been handed over I do not
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bold the Minister responsible for this
thing. He may not be. But there are
certain officers who are on the verge of
retiement. One has already retired.
Another man is about to retire, They
want to conceal the whole thing, I
want the Minister to say as to what the
facts are,

SHRI P. C. SETHL: I am very grate-
ful to you, Sir, for the clarifications
that you have made. What I have stat-
ed was that o calling attention matter
is pending before the Speaker. If it
is admitted, eertainly I will got pre-
pared and come before the House with
all the relevant facts. As far as the
general information that some watches;
gold, cigarettes etc. were recovered is
concerned, we have checked up and
officially no such recovery has been
made by the customs.

SHRI 8. M. BANERJEE: Why
should a calling attention notice be
given for nothing but cigarettes? Who
are the officers?

SHRI P. C. SETHL: I would cer-
tainly come out with all theso names,
facts and details, the contents of the
parcels—what they aro and what they
are not, how they have come and where
they are going when a proper notice
comes.

SHRI 8. 8. KOTHARI: Is the Go-
vernment taking definite action in the
matter?

SHRI P. C. SETHI: Obviously when
the hon. Member brings a matter to
the notice of the Government, it is
expected to tauke action,

SHRI S. M. BANERJEE: He says
there is nothing like that.

MR. DEPUTY SPEAKER: I don't
think he has said that also. He says
that he will come out with all the facts
when it is admitted.
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SHRI P. C. SETHI: Mr. Banerjee
also referred to the point saying that
information in the case of parties 1is
being leaked out. To the best of my
knowledge this is not correct. No in-
formation is leaked out. When hundreds
and thousands of officials are employed
at various places, all possible pre-
cautions are taken. In spite of that it
is likely that some information might
trickle down. But according to my in-
formation, no official leakage of what-
soever or anything took place.

SHRI S. M. BANERJEE: What is
the outcome of it?

SHRI P. C. SETHI: That is being
investigated.

A question was also raised about the
ills of over-invoicing and under-invoic-
ing and it was said that all these ills
would not be there if the entire export
and import trade of the country is
nationalised. During the course of the
debate this was raised. On earlier
occasions I have said that as far as over-
invoicing and under-invoicing are con-
cerned, if every-thing is imported and
exported by public undertakings, to
that extent it can be eradicated. But
as far as smuggling and foreign ex-
change violations are concerned, even
in the best of Communist countries
and socialist countries where the trade
is completely state-controlled, one
could not say with complete confidence
that there is no smuggling whatso-
ever.

SHRI EANWAR LAL GUPTA: All
of them are smugglers.

SHRI P. C. SETHI: It would be
wrong to say that also. At the same
time, this is a different matter and it
is a matter of policy and it is not a
matter before the House when this
Bill is discussed. The House is aware
of Government’s intentions and policy
in the matter. Whenever that sube
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ject comes before the House, Govern-
ment might give the opinion to the
House. I will not like to go into the
merits and demerits of that particular

matter now. I have nothing more to
add.

SHRIS. 8. KOTHARI: What about
checking over-invoicing and under-
invoicing? Is the Reserve Bank vigi-
lant?

SHRI P. C. SETHI: About that,
certainly the Reserve Bank is vigilant
and about 75 per cent of the cases have
been registered. It is not for the Re-
serve Bank, it is for the Enforcement
Directorate to go into these cases.
It is for the Customs to check these
things.

With regard to the accounts in Bwiss
banks, according to their law and rules
and regulations they are not prepared
to divulge the information.

SHRI 8. M. BANERJEE: The
United States Government has already
compelled the Swiss banks to mention
the names of thoss people whoss ac-
counts are kept with them. Those who
are connected with the Foreign Ex-
change Directorate, they are not given
any encouragement and they are
stagnating without any promotion.
14 hrs.

MR. DEPUTY BPEAKER: Kindly
listen to the Minister.

SHRI P. C. SETHI: Information
about individual accounts and opera-
tions and holdings in the Swiss bank
are not available because according
to rules and regulations it is not done.
Information about individual account
is not given. Suppose Mr. Banerjee
has an account in the State Bank of
India the State Bank would not be
prepared to divulge it. This is the
position. We cannot help it. I have
nothing more to add. I commend this
Bill for the acceptance of the House.
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SHRI 8. M. BANERJEE: 8ir, there
is only one clarification. I would like
to ask. What encouragement is given
to these officers in the matter of pro-
motion ete.? He has not said anything,
Has he offered something to them?

SHRI P. C. SETHI: The matter of
seniority and promotion between Cus-
toms and Excise officers is a very old
long-standing dispute and that is going
on. That is under active consideration
of Government. We hope to take a deoi-
sion very soon. The matter was also
reforred toJUPSC. Customs also we
shall do.

MR. DEPUTY SPEAKER:
Kanwar Lal Gupta.

St wwr ww o (et =) o
IR WY, ¥d WY #EET W oA
T & ¥ AT A qw wred @ froaw
qw IR e ff gifs i w2
w1 sz fow faq sfeaw §g fear
I ¥ 09 wfmr ¥ WA 9ES 8t
T 4T, ¥ AEA aF GCHRIC AT TEY
st &%  qferarifz &1 8w A9dE wEn
Iq ¥ Baw A o7 qgd FFIR I WX
W wfede ard w3 fear 1 FT @
waaw gz ¥ & s awee dmRefs
Hviw w1 7 # fag &g & P AoeT
™ 959 ¥ §giE & g9 W I
faearz 7 &R, W =% w A & fao
&z & ar 7Y ? o wF faew W @
¢ i fm ® ax 3w gwn wferw
o sAA i @ 1 o
foq wor A o1 A o for i w1
T JAHZ WTAT 4T IA R X T F 92T
o wifge av | @t & qgar fawrm @
TR & TF A7 g @ f& oW
¥ WWIT 1 &7 A i fe Ay oaw
s wro 9@ @9 WY wiEw i
@ § 9g TO9q, ag a0W v @

Shri

Foreign Ezchange AGRAHAYANA 28, 1891
(Saka)

Regulution (Amdt.) 274
Ordinance (Res.) and

Bill
WY § qzar g 5 94 7drg @m & an
g famm feamd

= iy At wAt wEET 7 w7 fE
Tga Art o 3EA wm § fam ow fw
A CREET B deEw § aw wdr g @
mimrdft gz aatzid F svarag
gar wreAr g fr SRR 7w ar wem
g affa & 7z ft wgar wgm g R M aw
FEM I F A7 mhfrzx A A
mEE Foar W T I F g TR
arfefer AT Asm s AR ST §
qr a@rEA faew @ weer & fr Ay aw
q ST 9 IIIC ¢ IT K FLEE T A
& 1 3T & o v Angffes &, ag sara
are & 1 @ fom fom i@ & g 97 2@
& az Jvqy wfa @ Wi 99 ¥ wy 07 e
I AL TGO | AT G, ATTHT FEAT
18 & f& ard & v eefdi o7 amam
7@ fa=ar, qwf § wgw, FrETAT IW
TTATT T ATH & § AFT IR qrAT 7 77
g fRad § | wEE & Afau, sawa
¥ ¥, wgt wer W TZ 9w 2 wT o
I F A WTH FHET TR fAwa
& ... (vwwam).fam & | et
Erulici il

wafem & 3 #7215 o a7 feafa
1 A% g7 qg ¥ fr @ sriaE g
WY & &Y § 39 Frdardr &7 faAam gaw
AU UL AL CAL I

o AR o N a% § A wwy
w1 e feqen @ g fE gt @t
TR F AW ¥ 3 I A 0% Ry
¥, A AT F AT FT UF Ay AR A
ga ¥, 2 I A A wn ¥why
§ 37 1 a°k famrw @ A Ty
ag fom f agi ¥=9 Tam } T Ew
9 W gE g ¢ fr 0 gy e
T*g1 w3 fA o aife awi & oo aoft
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[t wat =T ]

gr a1 foamn warar & saTer AT A9
AT AFAT § 97 AT FLAT A T AqAD |
g AW, THAH, FUY, WEW THIH
FATU 9T FT ATAMA, &fch @l &
AT AT 4 T AR 419 § a5 "G
FA1 A WA E | IWF I A qrawy
gFY wifg 1 ag A o & fadoh A &
ferg ag e ava & | 9w ox O Frd qraedr
T g R T # s s
¥ ST UF 7T TA FT AT AT AT
¢t 99 ¥ v W A1 wwar &) Wiftw
qg WTET 9T TE §, g7 g w9 @
T A9 fas @Y 77 @ga w=gr g,
QHT ET OF FAWAT & | A1 7y Ao qER
1 oo ot wifgn W swdw
fafst o ama o3 o} e o @
T BN @ o ¥ AT A e o
S & uR §, 7 aw e I A aefeat
&Y oy &% 2XdT & A1 aw o aTo sReY
arr 99 & faeard, @ a7 abwr a=
g 91fgT | a7 9= §W ¥ fomaard
Wit ¥z gnft w1 ag o FTw & o ST
R fres o= a9 Fv A faen
g1 | IEM w94 TS ame § fE o qw
# gg v W= faaeft &, gadt 9 °7
o= faedt & | @ 0% ¥ oy s e
TR IR AT AT |

Fwh f—aw w1 oTeT a1 &
T T AT T THFEE @ aE A
FIRA UFES FT EET & WK A1 &N
@ ¥ W gEanfar Ol dae
gamatan ¢, Wt #edft AERT A o7 e
e #Y fis 37 ® T W 99 ag e
H, & wuwar § 5 g AR 9
wsT sfevtv fred oF 71w & § &few
FOET & woft o o w aEmar Ad
& sgm fF g a & @ @t

nance (Res.) & Bill

7z o fao aq & #F 37 w1 qurd v
wrgaT g 6 9 & @ am # =
frmg 1 AN Fae W aw o
AT AR G Fr frad A #1oam |
2 o o @ § e A A A
& 9 & v Ao 8RR

a1 qFEAT qErar 7

st AT A TR ;AW W STRAWA
G gar 7 owem & wrfaw @t Wt
qfl d1 G 1 wifae &

&t o wo §3Y : T wT AfAWT & 1

ot WA W R @ F
argan g f faes 17 a1 § 4T oF Wi
wt ot o g€ & 7 % wie A1 ot g
TEY g€ 19g o A W gRT ATey & oY g
fears &, fadwi & oy & afeg o7 =
UFTIT SAT AT g W ArEl et
T qATC g0 & | K A e I R e
eI FTAREY BT AT U (e )
e B0 T TG ® AT F EN AR
& & W S AT g

Fh @ & o wgm g § v ag
I w9 7 gt oy o f @ W
daw qF, TR w2 9T, 1y T ¥%
freft wr anfgn | a7 age s
¢ 1 38 % afion ag g & e @ wew
IET AT ¥ foewr AU AR §, wW
fre R § g drw oA oA od
wt wErEy ¥ ag wgm fF @ aE 6y
Y qraEY OYT Tt § ag v v wifEe |
% afegrite & dee ft aT WME—
g quta ag @ fe gw 0% T o
¥ waen At § W fe o arf g,
W F o @ weelt 9t S AR
@ @ w B T @ f ey
AT ATAT covrroees | T
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st T WA W Ag gwiegu This is the work of my party; I have
aw g fi Tq qEf #1 T u.g.—;m. qrat ﬁﬁ to expose the Communist Party.
& SHRI BAL RAJ MADHOK
(South Delhi): You should not

s waT AT T & o qEf S
TG TEAT E | W1 FF q1ET Fi AGT

¥ wgar mg & v 1 sfaee ot
F 63w § A wiz Ffree il & &
a7 FGE & FY AT AT G FA9H §, TR
qret = gfear a1 wigw ot ww 3=,
ZT 7 & faelt aret &1 ot g1 A 99 F1 W
W W G § a1 A T &
fo mrent oo Er | T & fAd A
AT §, PSR I g, g A g,
qrFT wE g, 9w & A ...

MR. DEPUTY -8PEAKER: Let him
not get into that controver y now,

ol AT AW T AT FEN AR
WE FAT AL QT AT arfen | AT
fs fraw & f& o &1 dlae @ Al
Iq & A F1 oA fggmmw # 2,
A ITAWT FragL oA & fAd AR
% Med I & qAA 97 T & fAd
Agr T WA & WIT I 9T &L TEET AL
¢ 1 79 foredft AdaT oF gara o g 7 an
# q91 91 | gAY oF EA-GAAT AmA
&, o9 AT # ¥Ry A wfar—
T @ I %1 fidfy, I A Ay A
AT ® ATH A wW M, TH AE G AT
¥ T A1 K g g F dzF A wrforw
gt &

Iqreqy HETEE, RO AR 2 Ag R

MR. DEPUTY-S8PEAKER: Let biw
not enter into those things now.

SHRI EANWAR LAL GUPTA: I

am here to expose the Communist

Party.

mind if it is exposed. The Communist
Party and the ruling party are the same
now.

SHRIS. 8. KOTHARIL: The Comunu-
nist Party is a part of the ruling party
now.

SHRI KANWAR LAL GUPTA.
They are the active allies of the ruling
party. The Communist Party is  just
an extension of No. 1, Safdarjang Road,
New Delhi.

MR. DEPUTY-SPEAKER: I would
humbly say that this is slightly ir-
relevant to the Bill before us,

it ware o T ¥w g IuTSer o,
77 Fg g § 6 o @ A g g
¥ G T A1 Iigg v & @ I
FT T FaT § o = oo 9gEm A s
frag TR & WM FU ST gl
faaamad, afFrdT ST & a8 @ or
FE-aTaE FHreT g Wifgd WA aamar
g fF ug wi oeiviem wwEr A oft 47 8-
W v § i 0 wgew § a9 ow-
T FF FT I FT AT FT FWT KT |
oT9F AT T AT WIOE WEEL §, A
W 0F9EE , IW g 74 ameAl €19 et
wft &1 w0 agm ooy  fw gl o
FHT AT AET | A FICA-CFAA
FLF & aAfeT & AT 7 fqgw 15-20
aF & N TARE 1% gUT §, IW A W\
w1 WIAAT #, @ g0 a6 Wi w
w1 39 & A W A fer A ag qh
a<g & swigf~aa g

Jurery Y, Y wfew a1 wgy o
wifas & mx & @™ wgm fo oo A oA
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UTTF WHGAA T4l a7] qgq 7 F&l
2, T RIA TF WHEAC T AT AEY &, BYCA-
TER & A A AW & G 0F %9
Wa & FA & 90 9 gfewrs wifg-

T Hifaees § N TE@ | w@EE
FT AT AT 7 @ 9, T8 199 | g
T WX g W, e faw am
¥ WAL UF TAEC a7 FIAT ArfEd "
AEEAWT 9 G757 gFn 99 g} faRw A
N F AN O AW, I g |
FH F &, a8 T¥ AHEGCH, TA T T AT
T 9T AW Td HO " § g feamai
fF gu @l &1 & O w9 E |
v foreft srver & ford ot Fid , 39 & wTCA
& 7 wa ariET A 3, FT AT 7T
TR AT g | Wiy & 7 agiaa &
FET I I 99 B g FA@L |

SHRI 7. . SETHT : I would just .

like to clarify one thing, As far
the quostion of ordinanco is concerned,
I had already stated that the delay
was  cortainly  regrotted. Tt should
have beun done carlior.  But T would
not come forward with a comprehonsive
decision thet there would he no ordi-
nance at all in the future, just on the
ovo of the session; becmwso it would
depend upon the nature of the onli-
nance os such.

With regard to the rules, I would
only like to say that the rules have
been drafted and finalised by the
Ministry it consultation with the Law
Ministry and they havo been sent to
tho Ofticial Languages Commission
for the Hindi  version thercof.

SHRI KANWAR LAL GUPTA
What rules are they ?

SHRIT. C. SETHI : The rules which
rolute to the names boing published.

D. S. G. (Rlys.)
1969-70
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SHRI §. §. KOTHARI : The Gov-
ernment believes in ruling by ordinance.
It is Goverminent. by ordinance.

SHRL KANWAR LAL GUPTA : I
bog leave of the House to withdraw
my resolution.

MR.DEPUTY-SPEAKER : Has the
hon, Member leave of the House to
withdraw his resolution ?

SEVERAL HON. MEMBERS : Yos.

The resolution was by leave, withdrawn ,
MR. DEPUTY-SPEAKER : The
quetion is :

“That the Bill furthor to amend tha
Foreign Exchange Regulation Act,
1947 be taken into consideration”.

The motion was wlopted.

MR. DEPUTY-SPEAKER : Sinco
there are no amendments, [ shall pug
all the elauses togother 1o vote.

Tho question is:

“That clauses 2, 3, 4, and 1, the
Emacting Formwula and the Title stand
part of the Bill™,

The motion was adopted.

Clauses 2, 3, 4 and 1, the Enacting
Formulaand the Title were added to
the bill.

SHRI P. C. SETHI : I beg to move:
“That the Bill be passed”.

MR. DEPUTY-SPEAKER :
question is :

“That the Bill be passed”.

The motion was adopted.
14-17 hrs. —
*DEMANDS FOR SUPPLE-
MENTARY GRANTS (RAILWAYS),
1969-70

MR. DEPUTY-SPEAKER : Now,
thereis & very human question which I
would like to put before the House for

The

*Moved with the reconmendation of tho President.



